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The Bengaluru daycare abuse case has exposed the fragile trust behind corporate childcare
V Shoba
Last Updated: July 4, 2026, 16:45 IST

After toddlers were allegedly abused at an outsourced creche inside Capgemini's Bengaluru campus, questions of
corporate oversight and workplace trust have made parents in the city anxious

The alleged abuse of toddlers at Capgemini's on-campus daycare in Bengaluru has raised questions about the
company'’s responsibility for a childcare facility offered to its own employees. Bengaluru police registered a case
on June 29 at HAL police station after a complaint alleged that children were being physically and mentally abused
at the Capgemini daycare centre. The complaint was filed by Tilakesh Kumar, a legal-cum-probation officer with
the District Child Protection Unit, after he received video footage showing abusive and cruel behaviour towards
several children. The FIR names five caregivers—Manijula, Vijayalakshmi, Bhavani, Sindhu and Bindu—and invokes
Section 351 of the Bharatiya Nyaya Sanhita, which deals with criminal intimidation, and Section 75 of the Juvenile
Justice (Care and Protection of Children) Act.

According to the complaint, the caregivers allegedly assaulted and intimidated crying toddlers by confining them
in bathroom spaces, forcing them into water-filled pipes, spraying water into their mouths with a toilet jet, and
placing them inside the drum of a washing machine to frighten them. The children were around two to three
years old. Between 50 and 60 children were enrolled at the daycare centre, with around 15 to 20 attending on any
given day.

Police first arrested Vijayalakshmi, one of the caregivers named in the FIR. A newspaper has quoted Inspector
Suresh Reddy as saying on July 4 that Vijayalakshmi was in custody, Manjula was absconding, and the three other
women named in the FIR had been released after questioning because the available evidence did not implicate
them. Investigators were also verifying the origin and timing of the videos.

Police sources said the videos were allegedly recorded by a staff member whose friend had been fired from her
job at the daycare centre last month. The footage was later passed on to a child helpline, eventually leading to the
complaint. Police Commissioner Seemanth Kumar Singh described the allegations as serious and said senior
officers, including a woman deputy commissioner of police and the Joint Commissioner (East), were overseeing
the investigation. He also said police would examine other daycare centres in the city to verify whether they were
authorised and complying with prescribed safety norms.

The daycare served the children of Capgemini employees at Brookefield. Capgemini has said the facility was run
by an external service provider and that it temporarily shut the centre as a precaution while the investigation
proceeds. In a statement, the company said its “foremost priority is the health, safety and well-being of its
employees and their families,” and added that it was cooperating with the authorities to establish the facts.

The National Commission for Protection of Child Rights has taken suo motu cognisance of the alleged abuse and
sent a fact-finding team to Bengaluru. The National Human Rights Commission has issued notices to Karnataka's
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chief secretary and director general of police, seeking a report within two weeks.

Priyank Kharge, Karnataka's Home, IT-BT and e-governance minister, said the government had sought an
explanation from the company and that there would be “zero tolerance”. Global firms, he noted, usually have
policies and SOPs for running nurseries and daycare centres, and “more is expected” of them. He also referred to
state guidelines for daycare centres and asked the management for a written explanation.

The case has happened in a city where childcare is not only a private domestic issue but a condition of work.
Bengaluru’s technology workforce crossed one million in 2025, making it one of Asia-Pacific’s largest tech-talent
markets alongside Beijing and Shanghai, according to CBRE's Global Tech Talent Guidebook. Women make up 36%
of India's IT-sector professionals, and their representation drops from 43% at entry level to 4-8% at executive
levels, according to a BCG-Nasscom report. If that national gender ratio roughly holds in Bengaluru, the city
would have more than 3.5 lakh women in tech. For many working parents, and especially for women trying to
remain in the workforce through the years of early motherhood, a corporate créche is essential infrastructure.

Under the Maternity Benefit (Amendment) Act, 2017 and Karnataka's subsequent créche rules, establishments
with 50 or more employees must provide a creche facility for employees’ children below six. Karnataka's rules
require one créche for every 30 children below six, access for employees across categories including permanent,
temporary, regular, daily-wage and contract workers, and a location within the premises or within 500 metres of
the establishment.

Which returns the question to Capgemini. On its India website, the company presents créche and daycare support
as part of its employee offering. What has not yet surfaced is the apparatus that promise implies: vendor vetting,
background checks, staff training, inspection, child-staff ratios, CCTV monitoring and review, and a grievance
channel that staff could use without retaliation. Investigators are reportedly examining not only the caregivers
but the roles of both Capgemini and the daycare agency.

A useful precedent comes from Australia, where footage from 2023 showed an educator repeatedly slapping a
baby girl at a Sydney centre then operated by Affinity Education, one of the country’s largest private childcare
providers. The clip had been filmed by a second educator. One worker was sacked and the other resigned. The
offender was convicted of common assault and banned from childcare for a year. An investigation later reported
that Affinity centres in New South Wales had recorded more than 1,700 regulatory breaches between 2021 and
2024, while former staff described pressure around occupancy targets, cost-cutting, poor supervision and reliance
on cheaper or inadequately trained workers.

The Capgemini case has unsettled working parents across Bengaluru’s tech corridors. “I used to check the daycare
CCTV once or twice a day. Now I find myself watching it anxiously between meetings,” said Ananya Rao, 34, a team
leader at an IT company in Bagmane Tech Park and mother of a three-year-old daughter. “We chose the office
daycare because it felt safer than leaving her elsewhere. Now my husband and I are wondering if we should hire a
nanny and keep her at home instead.”
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Bengaluru Daycare Abuse Sparks Child Traumas and Labor Salary Scrutiny
Oliver Whitfield
Published Jul 4, 2026 - 14:09

Parents recounted severe behavioral changes in their toddlers on Friday following the exposure of alleged abuse
at the Little Scholars daycare facility operating inside the Capgemini IT campus in Brookefield, Bengaluru.

A couple employed as software professionals told police investigators that their two-and-a-half-year-old daughter
developed an intense aversion and fear toward bathrooms after enrolling at the childcare facility eight months
ago.

The investigation escalated after viral video footage showed caretakers yelling at and locking a crying toddler
inside a restroom, prompting a police team led by Deputy Commissioner of Police Mohammad Sujeetha to
interview affected families.

The parents of a three-year-old boy noted that while their child showed no behavioral changes, they frequently
observed children reacting with fear when certain female caretakers shouted.

An anonymous senior police officer clarified that investigators found no evidence to back claims regarding the
use of washing machines or toilet jets to discipline the children.

“While dropping or picking him up, we noticed that children would show signs of fear and anxiety on hearing the
voices of some female caretakers,” stated the parents of the three-year-old boy.

Police officials arrested 55-year-old caretaker Vijayalakshmi on Friday after video evidence showed her locking a
toddler in the bathroom, while authorities continue to question four additional caretakers.

“However, the videos clearly show caretakers yelling at toddlers and threatening them to control their behaviour.
One video shows a nanny, Vijayalakshmi, locking a child inside the bathroom for crying,” said a senior police
officer.

The investigation also drew scrutiny from the labor department, which discovered the caretakers were paid 8,000
rupees monthly instead of the mandated 25,000 rupees minimum wage.

“As per the guidelines laid down by the labor department, the salaries should be a minimum of Rs 25,000. The
caretakers, in their statement, have claimed that they were given Rs 8,000 a month. Seeking a copy of the
statement, labor officials have contacted us. After obtaining the statements mentioning the salary part, they will
approach the firm that ran the daycare centre,” stated a senior police officer.

Karnataka Home Minister Priyank Kharge heavily criticized Capgemini for administrative lapses and failing to
conduct proper background checks on the external daycare staff.
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“Such international companies will have standard operating procedures related to many administrative matters,
including running daycare. I don't think Capgemini have followed any SOP here or acted responsibly. They haven't
properly done background checks on staffers.

We have zero tolerance towards Capgemini in this matter. We've asked them to give a detailed clarification. An
incident of this nature not only damages the companies, but also the image of our Brand Bengaluru,” said Home
Minister Priyank Kharge.

In response, Capgemini issued an official statement on Friday confirming the temporary closure of the facility and
detailing the support packages being deployed for the impacted employee families.

“At Capgemini, the safety and wellbeing of every child remain our highest priority. The situation reported at the
daycare facility in Bengaluru, operated by the external provider Little Scholars, is being treated with the utmost
seriousness. Our first thoughts are with the children and their families. We are extending all our support to them,

"

the statement from Capgemini read.

The IT firm further noted that its external providers are typically subjected to rigorous due diligence and
compliance processes to protect the children of its workforce.

“Our daycare providers are subject to rigorous due diligence and compliance checks. These facilities support our
employees, who entrust their children to these centres. This is an important part of our commitment to our team

members,” the firm added.

Capgemini clarified that its immediate response measures include providing dedicated counseling through
internal programs, flexible work-from-home arrangements, and a helpline facility.

“support to affected families, including access to a helpline facility, dedicated counselling through our Employee
Assistance Programme, and flexible work from home options” noted the company regarding its ongoing actions.

The tech firm concluded its announcement by emphasizing its focus on legal cooperation to ensure
accountability.

“We are committed to acting decisively to protect our employees and their families,” maintained the company.
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Magisterial probe begins into Sai Krishna death
The Hans IndiaUpdate: 2026-07-05 08:15 IST

Vijayawada: The magisterial inquiry into the alleged custodial death of Gade Sai Krishna was held at the
Vijayawada sub-collector’s office on Saturday. During the inquiry, the victim’'s family provided their statements to
the inquiry officer.

The case of Sai Krishna's custodial death has garnered significant public attention across the state, and the
findings of the ongoing inquiry are expected to be closely monitored.

Sai Krishna's mother, Vijayalakshmi, along with his maternal uncle Nageswara Rao and maternal aunt, presented
their testimonies during the proceedings. Vijayalakshmi made serious allegations against the police, claiming that
her son was killed in custody and that his body was subsequently disposed of.

The inquiry was ordered by NTR district collector Dr G Lakshmisha in accordance with the provisions of the
Bharatiya Nyaya Sanhita (BNS) and the guidelines set by the National Human Rights Commission (NHRC). The
inquiry was conducted by Vijayawada revenue divisional officer (RDO) Vennela Srinu.

After the hearing, Vijayalakshmi spoke to the media, explaining that she had rushed to the Krishnalanka police
station upon learning that her son was being held there. However, she alleged that the then circle inspector SSV
V Nagaraju did not permit her to meet Sai Krishna and instructed her to leave the station.

Vijayalakshmi appealed to the inquiry officer for justice, urging a fair and impartial investigation to uncover the
complete truth behind the case. The inquiry lasted for over two hours. Meanwhile, several leaders from the YSRCP,
including former minister Ambati Rambabu and former MLAs Malladi Vishnu, Sudhakar Babu and Vangaveeti
Narendra, attended the inquiry. They submitted a memorandum expressing their doubts about the circumstances
surrounding Sai Krishna's alleged custodial death and the disappearance of his body.
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TN govt begins extraction of ammonia gas stored at seafood export factory in Tiruvallur

The clearance operation comes in the wake of the June 21 gas leak at the St Peter & Paul Seafoods Exports Private
Limited plant in Kannigaipair village.

PTI

Last Updated 04 July 2026, 12:02 IST

Tiruvallur (Tamil Nadu): Authorities on Saturday initiated a multi-agency operation to safely extract and remove
ammonia gas stored at a local seafood export company, where a tragic leak last month claimed the lives of 18
women migrant workers.

As a precautionary measure, traffic in the vicinity has been diverted and workers from neighbouring industries
within a 300-metre radius of the facility have been evacuated, Tiruvallur District Collector S Kavitha told reporters
here.

The extraction process, which began at 8 am, is scheduled to conclude by 5 pm, though officials are prepared to
extend the operation to Sunday morning if the removal remains incomplete.

The clearance operation comes in the wake of the June 21 gas leak at the St Peter & Paul Seafoods Exports Private
Limited plant in Kannigaipair village. A toxic ammonia leak from a cooling pipe left 18 women workers dead and
over 80 others hospitalised with severe respiratory distress. The victims, all migrant workers, predominantly
hailed from Odisha, Assam, and Jharkhand.

Following the tragedy, the state government, the State Commission for Women, and the National Human Rights
Commission (NHRC) launched probes into alleged industrial safety lapses, leading to the arrest of the factory
owners.

Providing details on Saturday's clearance drive, Kavitha said the operation is being executed with the coordination
of the safety team, health department, fire and rescue services, police, and pollution control officials following two
days of logistical planning.

To ensure strict safety, authorities have restricted access to a 30-metre 'hot zone', where only 15 technical experts
equipped with protective kits are permitted to handle the gas removal. Fire, health, and rescue personnel are
stationed on standby in a 30 to 75-metre radius, ready to mobilise immediately if emergency communication is
received from the hot zone via walkie-talkie.

An outer perimeter has been secured at 300 metres, where traffic has been completely halted and additional
emergency teams are deployed. The Collector clarified that while no residential properties fall within this 300-
metre exclusion zone, residents have been briefed on safety protocols and response actions in the event of an
accidental leak. Officials have also urged the public to remain calm and cooperate with the authorities.
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Once extracted, the ammonia will be transported back to the supply company for a final decision regarding its
safe disposal or reuse. Additionally, the Food Safety department has collected samples of the prawns stored at the
secured warehouse, and a decision on their disposal will be taken after laboratory test results are received.
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English NewsNewsIndiaTamil Nadu Begins Ammonia Removal At Seafood Plant Where Leak Killed 18 Workers
Tamil Nadu Begins Ammonia Removal At Seafood Plant Where Leak Killed 18 Workers

Tamil Nadu authorities launched a multi-agency operation to remove ammonia from the Tiruvallur seafood export
unit where a toxic gas leak killed 18 women workers last month.
Written By : PTI | Updated at : 04 Jul 2026 02:56 PM (IST)

Tiruvallur (Tamil Nadu), Jul 4 (PTI) Authorities on Saturday initiated a multi-agency operation to safely extract and
remove ammonia gas stored at a local seafood export company, where a tragic leak last month claimed the lives
of 18 women migrant workers.

As a precautionary measure, traffic in the vicinity has been diverted and workers from neighbouring industries
within a 300-metre radius of the facility have been evacuated, Tiruvallur District Collector S Kavitha told reporters
here.

The extraction process, which began at 8 am, is scheduled to conclude by 5 pm, though officials are prepared to
extend the operation to Sunday morning if the removal remains incomplete.

The clearance operation comes in the wake of the June 21 gas leak at the St Peter & Paul Seafoods Exports Private
Limited plant in Kannigaipair village. A toxic ammonia leak from a cooling pipe left 18 women workers dead and
over 80 others hospitalised with severe respiratory distress. The victims, all migrant workers, predominantly
hailed from Odisha, Assam, and Jharkhand.

Following the tragedy, the state government, the State Commission for Women, and the National Human Rights
Commission (NHRC) launched probes into alleged industrial safety lapses, leading to the arrest of the factory
owners.

Providing details on Saturday's clearance drive, Kavitha said the operation is being executed with the coordination
of the safety team, health department, fire and rescue services, police, and pollution control officials following two
days of logistical planning.

To ensure strict safety, authorities have restricted access to a 30-metre 'hot zone', where only 15 technical experts
equipped with protective kits are permitted to handle the gas removal. Fire, health, and rescue personnel are
stationed on standby in a 30 to 75-metre radius, ready to mobilise immediately if emergency communication is
received from the hot zone via walkie-talkie.

An outer perimeter has been secured at 300 metres, where traffic has been completely halted and additional
emergency teams are deployed. The Collector clarified that while no residential properties fall within this 300-
metre exclusion zone, residents have been briefed on safety protocols and response actions in the event of an
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accidental leak. Officials have also urged the public to remain calm and cooperate with the authorities.

Once extracted, the ammonia will be transported back to the supply company for a final decision regarding its
safe disposal or reuse. Additionally, the Food Safety department has collected samples of the prawns stored at the
secured warehouse, and a decision on their disposal will be taken after laboratory test results are received.
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Who is Jaswant Singh Khalra? The real story behind Diljit Dosanjh's Punjab 95, now released as Satluj

Who was Jaswant Singh Khalra? Discover the real story behind the human rights activist who inspired Diljit
Dosanjh's Punjab 95, now released as Satluj, his fight against alleged disappearances, the censorship battle, and
why his legacy still matters today.

Produced by: ET Now Digital Edited by: Eshita Bhargava

Updated Jul 4, 2026 14:18 IST

Who Is Jaswant Singh Khalra? Meet the Real-Life Human Rights Hero and the Real Story Behind Diljit Dosanjh's
Punjab 95, Now Released as Satluj

Some stories refuse to fade, no matter how much time passes. They continue to provoke questions, demand
accountability and remind people that history cannot simply be forgotten. The life of Jaswant Singh Khalra is one
such story. A bank official by profession and a human rights activist by conviction, Khalra dedicated his life to
uncovering one of the most painful chapters in Punjab's modern history. His work exposed allegations of illegal
detentions, disappearances and secret cremations during the years of militancy. Decades later, his extraordinary
journey has inspired Satluj, the Diljit Dosanjh-starrer that audiences finally get to watch after surviving years of
uncertainty, censorship battles and delays. Earlier known as Punjab 95, the film has now arrived on OTT in its
original form, bringing Khalra's story to a much wider audience.

Why has Punjab 95 finally released as Satluj?

After nearly three years of uncertainty, director Honey Trehan's much-awaited film has finally reached viewers.
Retitled Satluj, the film started streaming exclusively on ZEE5 on Friday evening.

Featuring Diljit Dosanjh in the lead role, alongside Kanwaljeet Singh, Arjun Rampal, Suvinder Vicky and Geetika
Vidya Ohlyan, the film is inspired by the life of Jaswant Singh Khalra. It revisits the turbulent period in Punjab
during the 1980s and 1990s, when the state witnessed widespread allegations of enforced disappearances, extra-
judicial killings and illegal detentions amid the fight against Khalistani militancy.

The release also coincided with the unveiling of the film's official trailer, which paints a tense picture of Punjab in
1995. Through the trailer, viewers witness a society caught between militancy and policing, while Diljit Dosanjh's
character refuses to stay silent despite repeated warnings.

One of the film's defining moments comes when Jaswant declares that his fight is neither against the police nor
the government, but against individuals who crossed the limits of humanity for personal ambitions. The trailer
also follows his efforts to bring the issue before the international community before ending with his own
abduction, mirroring the tragic fate of the activist himself.

What did Honey Trehan say after the film's release?

Director Honey Trehan shared an emotional message on Instagram Stories after the film finally premiered. He
confirmed that while the original title could not be retained, audiences are watching the complete film exactly as
it was intended, without edits or compromises. Trehan thanked Diljit Dosanjh, the producers and everyone who
stood by the project throughout its long journey.
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He reiterated that neither he nor Diljit wanted a compromised version of the film to reach audiences, expressing
gratitude that the final release preserves the original vision.

Who was Jaswant Singh Khalra?

Long before he became a symbol of courage, Jaswant Singh Khalra lived an ordinary life in Amritsar, where he
served as the director of a cooperative bank. Everything changed when he began noticing unusual records related
to unidentified bodies being cremated without families being informed.

Curiosity turned into a determined investigation.

By studying municipal records from Amritsar, Tarn Taran and Majitha, Khalra alleged that thousands of people had
disappeared during Punjab's insurgency years and that many had been secretly cremated without proper legal
procedures. His findings challenged official narratives and brought global attention to allegations of serious
human rights violations.

Rather than retreat in the face of threats, Khalra continued speaking publicly, believing that documenting the
truth was a responsibility that could not be abandoned.

How did Jaswant Singh Khalra disappear?

On 6 September 1995, Khalra was allegedly abducted from outside his residence by Punjab Police personnel.
According to court records and subsequent investigations, he was reportedly taken to Jhabal police station, where
he was tortured before being killed. His body has never been recovered.

His disappearance sparked a determined legal battle led by his wife, Paramijit Kaur, who approached the Supreme
Court seeking justice. The case was transferred to the Central Bureau of Investigation.

Years later, in 2005, a Patiala court convicted six police officials for Khalra's murder. The convictions were upheld
by the Supreme Court in 2011, making it one of India's most significant human rights cases.

Why did Punjab 95 face such a long censorship battle?

The film's troubles began after it was submitted to the Central Board of Film Certification in 2022.

Over several rounds of review, numerous cuts were suggested before certification could be granted. The dispute
continued for months, eventually affecting the film's planned premiere at the Toronto International Film Festival
in September 2023, which had to be withdrawn.

In an interview, Honey Trehan revealed that the makers accepted 21 cuts initially in the hope of resolving the
matter. However, each revised version was followed by fresh demands.

According to Trehan, among the suggested changes were altering Khalra's name, removing the phrase stating the
film was inspired by true events, deleting references to Punjab Police, removing visuals featuring the Indian flag,
silencing Gurbani, deleting the names of locations where bodies were allegedly recovered, and even changing the
film's title.

The legal battle also reached the Bombay High Court in 2023 before the producers eventually withdrew the case
on legal advice. Discussions about releasing the film internationally surfaced in early 2025 but those plans did not
materialise either.

Why is Jaswant Singh Khalra still remembered today?

Khalra's work remains relevant because it raised uncomfortable questions about accountability, justice and the
rights of ordinary citizens during one of Punjab's most violent periods.

Interestingly, while his story has faced resistance on Indian screens, his legacy has received recognition abroad.
Earlier this year, an elementary school in California was named after Jaswant Singh Khalra, honouring his
commitment to human rights and justice.

His courage continues to inspire activists, researchers and filmmakers who believe that historical events deserve
honest documentation, regardless of how difficult those conversations may be.

Did you know?

One of Khalra's last public speeches was delivered in Canada, just months before his disappearance. During the
address, he said, "When you protect the truth, the truth also protects you."

Those words have since become closely associated with his legacy and continue to be shared widely by human
rights organisations around the world.

What makes Satluj more than just another political film?

At its heart, Satluj is not merely a historical drama. It is the story of one man's determination to pursue truth
despite enormous personal risk. Through Diljit Dosanjh's performance and Honey Trehan's direction, the film
revisits a difficult period in India's history while asking questions that remain relevant even today. Whether
viewers see it as a political thriller, a courtroom-inspired drama or a tribute to a fearless activist, the film ultimately



shines a light on a man who believed that justice begins with documenting the truth.

Credits: Historical details are based on publicly available court records, interviews with director Honey Trehan,
statements by Paramijit Kaur, and reports published by Human Rights Watch and the National Human Rights
Commission (NHRCQ).
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Andhra Police Return Rs 2.5 Lakh After Torturing Two Odia Youths

by Itishree Sethy July 4, 2026
in Odisha, Trending Now, Uncategorized
Reading Time: 3 mins read

Andhra Police refunded Rs 2.5 lakh they had extorted from two youths of Koraput district after subjecting them to
torture.

Intervention Brings Relief to Victims. The incident involved two youths from Bilaput Panchayat under Nandapur
block in Koraput district — Ramamurti Niriki and Suresh Khila.

Andhra Police from Muchimpur station picked them up, tortured them in an abandoned house, and demanded
money by threatening to implicate them in a ganja smuggling case.

The families paid Rs 2.5 lakh to secure their release. After Pragtibadi newspaper published the story, Koraput
district administration and Odisha government intervened strongly.

Human rights activist Anup Kumar Patra also drew the attention of the National Human Rights Commission. In
response, Madugula CI Srinivas Rao visited Machkund Police Station and held discussions with the victims and
their families. Following the inquiry, Andhra Police returned the full amount on Friday.

A mediator reached Surumi village and handed over the Rs 2.5 lakh to the families. The victims and their families
expressed happiness and gratitude. They thanked Pragtibadi, Machkund Police, district administration, and
human rights activists for their support.

The two Odia youths had filed a complaint at Machkund Police Station against the Andhra Police for torture and
extortion. This Andhra Police extortion case highlights cross-border police high-handedness and the importance
of timely media and administrative intervention in protecting citizens' rights.
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Dharma & ReligionCrime

Hindus Under Attack: A Weekly Roundup of Hate Crimes, Persecution, and Discrimination Against Hindus
July 5, 2026 HinduPost Desk

Attacks on Hindus and Hindu Dharma, both in Bharat and overseas, are frequent and unrelenting. In many
regions of the world, this persecution is like a genocide slowly unfolding before our eyes. For decades, the world
has ignored the actual depth and breadth of these attacks, driven by disturbing anti-Hindu bigotry. From murders,
forced conversions, land grabs, assault on festivals, desecration of temples and murtis, hate speech, and sexual
violence to institutionalised & legal discrimination, Hindus are facing an increasing assault on their very existence
along with an unprecedented Hindu hatred.

In this weekly summary for the period from 28 June to 04 July 2026, we hope to provide a snapshot of such crimes
and hopefully awaken more people around the world to this human rights crisis:

Bharat

1) The Foreign Contribution (Regulation) Rules, 2011, were amended by a Gazette notification published by the
Union Ministry of Home Affairs. This is an important move for guarding the Dharmic land by finally shut the door
on conversion money.

2) Mohammad Sohail, a resident of Gangoh in Uttar Pradesh’s (UP) Saharanpur district, who was allegedly plotting
to target the Ram Mandir in Ayodhya, has been arrested in Karnataka following a joint operation by the National
Investigation Agency (NIA) and the Anti-Terrorism Squad (ATS).

3) Uttar Pradesh Police successfully thwarted an attempted cow slaughter operation in the Sardhana area of
Meerut district arresting three suspects following a brief exchange of fire and recovering approximately one
quintal (100 kilograms) of beef along with a live bovine and slaughter equipment. The arrested accused have been
identified as Monish, Dilshad, and Sartaj.

4) The National Human Rights Commission has formally intervened in a complaint filed by Hyderabad-based
activist A.S. Santhosh, directing the Telangana government and the Union Home Ministry to examine allegations
that HIV-affected orphan children linked to Agape Orphanage were publicly exposed on fundraising platforms
and that wider child-protection and regulatory failures may have followed.

5) The Karnataka CET controversy — in which students were forced to remove their sacred Janeu (Yajnopaveetha)
before entering examination halls — has reignited nationwide outrage over the targeting of Hindu religious
symbols in public institutions. What was claimed as routine exam protocol quickly exposed a deeper pattern of
institutional insensitivity and selective secularism. Sacred threads like the Janeu and Kalava are repeatedly treated
as security threats rather than constitutionally protected expressions of faith. Far from a procedural matter, the
issue raises serious questions about equality before the law, religious freedom, and personal dignity.
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6) What began as a quiet organisational change towards the end of August 2025 has since unravelled into what
many former employees are calling a targeted and systematic removal of Indian Hindu professionals from
LyondellBasell's (LYB) Enterprise Architecture division in Mumbai, India. LyondellBasell is one of the world’s largest
plastics and chemicals companies, with its global headquarters in Houston, Texas.

Bangladesh

Attacks on Hindus in Bangladesh are relentless and designed to cleanse the religious minority from the country
gradually. According to a study by Prof. Abul Barakat of Dhaka University, no Hindus will be left in Bangladesh by
2050 due to systemic and institutionalized persecution. Temple desecration, land grabbing, mob attacks after
false blasphemy charges, rape/forced conversion of women, and hate speech are tools used to intimidate and
drive Hindus out.

1) An election held without the participation of the Awami League-Bangladesh'’s largest secular party-made the
BNP feel like the safest political bet for many belonging to religious minorities. However, a new controversy over
the murti of Sri Ram, one of the most revered Hindu deities raises serious questions over the religious freedom
guaranteed not only by the Constitution but also heavily propagated by those currently in political power in
Bangladesh.

Most hate crimes are driven by anti-Hindu bigotry encoded in certain religious teachings and political ideologies.
While the anti-Hindu hate in Islamic countries is evident, there is another subtler form of anti-Hindu sentiment
within institutions and the public sphere of ostensibly secular states (like India) that provides an enabling
environment for Hinduphobia and hate crimes. This subtle, everyday discrimination can be missed unless one
studies prevailing laws and patterns. The gradual ban on firecrackers during Diwali is a good example - it might
seem pollution-related on the surface. Still, the double standards at play become apparent when one looks at the
larger picture of restrictions on Hindu festivals and the lack of sound reasoning behind the ban.

We request all readers to share other anti-Hindu hate crimes that we might have missed in this period in the
comments below or by emailing hindupost.in@gmail.com. We also solicit support in maintaining the Hindu
human rights tracker database.
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DSP in trouble as Muz encounter case resurfaces after Bhojpur row
Faryal Rumi Jul 4, 2026, 10.17 PM IST

Patna: The legal troubles of DSP Rajesh Sharma continue to mount with proceedings resuming in the long-
pending 2007 alleged fake encounter case in Muzaffarpur. A Muzaffarpur court has fixed July 15 for the next
hearing after taking up a fresh application filed by the mother of one of the deceased through an advocate.

The development comes days after Rajesh was removed from the post of SDPO in connection with the
controversial Bharat Tiwari encounter case in Jagdishpur, Bhojpur. An FIR for murder has also been registered
against him in Ara in that case. He was later posted as DSP in the Prohibition and State Narcotics Control Bureau
in Patna.

The fresh application was filed by Anita Devi, the mother of Manish Sharma alias Manish Mahiwal, one of the
three youths killed in the 2007 encounter. Through advocate S K Jha, she sought further proceedings in the case,
which had remained pending for years due to the absence of witnesses.

Rajesh, a 1994-batch sub-inspector who was later promoted to the rank of DSP, served as the station house officer
of Sadar and Brahmapura police stations before becoming SDPO of Saraiya in Muzaffarpur.

His name first came into the spotlight during a shootout at a dancer’s brothel in Muzaffarpur’s Chaturbhuj Sthan
red-light area, in which one alleged criminal was killed while Rajesh sustained a bullet injury to his leg.

Another major controversy followed on Nov 4, 2007, when three youths were killed in a police encounter near MIT
College under the Brahmapura police station area.

Advocate Jha said the alleged encounter took place at around 4.30 am on Nov 4, 2007. He said the matter later
reached the National Human Rights Commission, which, in its final order in Dec 2012, treated the incident as a
human rights violation. Anita subsequently filed a complaint in the Muzaffarpur court in 2013.

Jha said he was recently appointed as Anita's counsel. “After examining the entire case record, he filed a petition
seeking further proceedings to ensure justice.” He said the court heard the matter over two days, with arguments
lasting nearly an hour, and fixed July 15 as the next date of hearing.
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Karnataka : Bengaluru Police Arrests Second Accused In Creche Abuse Case
ANI 4 July 2026 6:15 PM

NHRC has issued a notice to the Karnataka government and the state's police chief over daycare centre abuse
case reports.

Bengaluru : Bengaluru Police on Saturday made a second arrest in the alleged physical abuse and torture of
toddlers at a daycare centre located inside an IT company's campus in the Brookefield area of Bengaluru,
Karnataka, DCP South-East Bengaluru said. The accused woman, identified as Sujatha, was sent to judicial custody
for 14 days. Earlier, police had arrested another woman in connection with the case. According to the Bengaluru
Commissioner, the woman is named in the FIR registered in the case. She was identified during verification of
video footage that surfaced in connection with the alleged abuse of the child and was subsequently taken into
custody.

The case pertains to the alleged abuse of an infant at a day care facility, which came to light after video evidence
of the incident surfaced. The investigation is underway. The National Commission for Protection of Child Rights
(NCPCR) on Friday took suomotu cognisance of the alleged physical abuse and torture of toddlers at the daycare
centre. In a letter dated July 2, addressed to Bengaluru Urban Deputy Commissioner PS Kantharaju, NCPCR said
that its team headed by Senior Technical Expert Paresh Shah was visiting Bengaluru for a fact-finding inquiry.
Reacting to the incident, Karnataka Home Minister Priyank Kharge termed the alleged assault "absolutely
unacceptable" and said such incidents would not be tolerated.

"Such an incident is absolutely unacceptable and will not be tolerated. The authorities have already sought a
report on the matter," Kharge said. He said there is a Standard Operating Procedure (SOP) that clearly lays down
how daycare centres should be run and asked the management to submit a written explanation. "Parents entrust
daycare centres with the care of their young children. These centres must be operated with utmost care and in
accordance with the prescribed guidelines. That was clearly not the case here," the minister said.

Meanwhile the NHRC on Friday said it has issued a notice to the Karnataka government and the state's police
chief over reports that some toddlers were allegedly treated inhumanely by nannies at a creche operating on an
IT company's premises in Bengaluru.Reportedly, the incident came to light after a child helpline official received
videos depicting "cruelty towards toddlers", related to professionals working at the campus who leave their
children at the facility while on duty, it said in a statement.

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media report about "some
toddlers being treated inhumanely by the nannies at a creche operating on the premises of an IT company in
Bengaluru". The Commission has observed that the content of the news reports, if true, raises serious issues of
human rights violations. Therefore, it has issued notices to the Karnataka chief secretary and the director general
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of police, seeking a detailed report on it in two weeks. According to the media report, carried on July 2, the video
purportedly showed the nannies placing the toddlers inside a washing machine, spraying water into their mouths
using a toilet jet spray, locking them inside the toilets to silence them, forcing them to sit on Western-style
commodes and threatening them to remain silent whenever they cried. The creche has been temporarily closed
as a precaution, the statement said.
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Commission To Counsel Victim's Parents to Know Their Stress Level
M B GIRISH 4 July 2026 8:43 PM

Director General of Police Dr M.A. Saleem asking for a detailed report on the matter within two-weeks

Chairman of Karnataka State Commission for Protection of Child Rights Santosh Patil during his visit to an on-
campus day-care facility belonging to IT firm, Capgemini, in Bengaluru.

BENGALURU: The Karnataka State Commission for Protection of Child Rights (KSCPCR) would engage a counsellor
National Institute of Mental Health and Neuro Sciences (NIMHANS), Bengaluru to counsel parents of a toddler, a
victim of abuse at the on-campus day-care facility attached to Capgemini, an IT firm, in Bengaluru where
allegations of physical and mental harassment were meted out to toddlers by caretakers leading to separate
investigation by multiple agencies including HAL police, KSCPCR, National Commission for Protection of Child
Rights and National Human Rights Commission. NCPCR, NHRC and KSCPCR have registered suo motu cases.

Meanwhile, HAL, the jurisdictional police, arrested two staff attached to the day-care facility and identified them
as Vijayalakshmi and Sujatha. The FIR names 5 persons as accused in the alleged abuse to toddlers. The
investigations by multiple agencies over allegations of child abuse follows a couple of videos circulated
purportedly showed toddlers were handled roughly by caretakers and alleged subjected them to harassment over
their cries, disturbances. The toddlers were locked up on western style toilets, sprayed with jet sprays, put
troublesome toddlers inside washing machines among others.

As per reports, 15 caretakers’ work at the day-care facility in shifts while at a time about 15 toddlers were handed
over to the caretakers at the facility. Chairman of the Commission Santosh Patil told Deccan Chronicle on Saturday
confirmed “There were no external injuries on the toddler whom he met to assess (stress level if any in the child).
Other victims in the child abuse case will be examined by the police investigating the case.”

A joint inspection of the day-care facility was made by Karnataka State Commission for Protection of Child Rights
(KSCPCR) and National Commission for Protection of Child Rights members but the day-care facility was closed by
the firm as a precautionary measure after the child abuse allegations were made. Two-members from NCPCR
visited the on-campus day-care facility on Friday and Saturday and they have made their assessment of the
incident and will submit their report to the Union Government.

To the members of Karnataka State Commission for Protection of Child Rights (KSCPCR) and National Commission
for Protection of Child Rights, Capgemini stated “They started the on-campus day-care facility 17 years back and
there were no reports of any abuse to toddlers until the recent incident.” NHRC served notices to Karnataka Chief
Secretary Shalini Rajneesh and Director General of Police Dr M.A. Saleem asking for a detailed report on the
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matter within two-weeks.
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Bengaluru creche case: NHRC notice to Karnataka govt, police chief

Reportedly, the incident came to light after a child helpline official received videos depicting "cruelty towards
toddlers", related to professionals working at the campus who leave their children at the facility while on duty, it
said in a statement.

PTI Published on: 04 Jul 2026, 6:45 pm

NEW DELHI: The NHRC on Friday said it has issued a notice to the Karnataka government and the state's police
chief over reports that some toddlers were allegedly treated inhumanely by nannies at a creche operating on an
IT company's premises in Bengaluru.

Reportedly, the incident came to light after a child helpline official received videos depicting "cruelty towards
toddlers", related to professionals working at the campus who leave their children at the facility while on duty, it
said in a statement.

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media report about "some
toddlers being treated inhumanely by the nannies at a creche operating on the premises of an IT company in
Bengaluru".

The Commission has observed that the content of the news reports, if true, raises serious issues of human rights
violations.

Therefore, it has issued notices to the Karnataka chief secretary and the director general of police, seeking a
detailed report on it in two weeks.

According to the media report, carried on July 2, the video purportedly showed the nannies placing the toddlers
inside a washing machine, spraying water into their mouths using a toilet jet spray, locking them inside the toilets
to silence them, forcing them to sit on Western-style commodes and threatening them to remain silent whenever
they cried.

The creche has been temporarily closed as a precaution, the statement said.

In a separate statement, the NHRC said it has taken suo motu cognisance of a media report that a one-and-a-half-
year-old toddler lost his eyesight due to alleged medical negligence at the Banda Civil Hospital in the Sagar
district, Madhya Pradesh.

In a separate statement, the NHRC said it has taken suo motu cognisance of a media report that a one-and-a-half-
year-old toddler lost his eyesight due to alleged medical negligence at the Banda Civil Hospital in the Sagar

district, Madhya Pradesh.

Reportedly, the child was taken to the hospital for treatment of a cold and redness in his eyes. The doctors
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allegedly administered nasal drops into his eyes, following which he developed an infection that resulted in the
loss of vision, it said.

The NHRC has issued a notice to the Madhya Pradesh chief secretary, seeking a detailed report on it in two weeks,

the statement said.
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NHRC Investigates Alleged Toddler Abuse at Bengaluru Daycare
Thomas Vanoverbeke
Published Jul 4, 2026 - 13:31

The National Human Rights Commission (NHRC) took suo motu cognisance on Saturday, July 4, 2026, of alleged
inhuman toddler abuse at a daycare center operating inside the Capgemini campus in Bengaluru, Karnataka. The
rights panel issued notices to the Karnataka Chief Secretary and the Director General of Police, directing them to
submit a detailed report within two weeks. The NHRC observed that these allegations raise serious concerns over
human rights violations if they are found to be true.

The matter surfaced after a Child Helpline official obtained videos showing caregivers abusing toddlers while their
parents were at work.

The videos reportedly showed children being locked inside toilets, placed inside a washing machine, sprayed with
water using toilet jets, and threatened to remain silent. Consequently, the daycare facility has been temporarily
closed as a precautionary measure.

The HAL police arrested Vijayalakshmi, a 50-year-old caregiver from Kolar district, who was remanded to judicial
custody on Friday. An FIR has been registered against five caregivers for allegedly abusing children aged between
two and three years.

Investigators are currently examining the role of the remaining four women and verifying the collected video
evidence. During questioning, Vijayalakshmi allegedly stated that the toddlers' frequent crying and disruptive
behavior led her to act in that manner. Capgemini has shut down the facility and stated it is fully cooperating with
the ongoing police investigation.


https://www.asatunews.co.id/en/nhrc-investigates-toddler-abuse-bengaluru
https://www.asatunews.co.id/en/nhrc-investigates-toddler-abuse-bengaluru

§

i Hans India, Online News, 05/07/2026

Source: https://www.thehansindia.com/andhra-pradesh/magisterial-probe-

begins-into-sai-krishna-death-1093758#google vignette

News Magisterial probe begins into Sai Krishna death
Created On: 5 July 2026 8:15 AM IST
By The Hans India

Vijayawada: The magisterial inquiry into the alleged custodial death of Gade Sai Krishna was held at the
Vijayawada sub-collector’s office on Saturday. During the inquiry, the victim’s family provided their statements to
the inquiry officer. The case of Sai Krishna's custodial death has garnered significant public attention across the
state, and the findings of the ongoing inquiry are expected to be closely monitored. Sai Krishna's mother,
Vijayalakshmi, along with his maternal uncle Nageswara Rao and maternal aunt, presented their testimonies
during the proceedings. Vijayalakshmi made serious allegations against the police, claiming that her son was
killed in custody and that his body was subsequently disposed of. The inquiry was ordered by NTR district
collector Dr G Lakshmisha in accordance with the provisions of the Bharatiya Nyaya Sanhita (BNS) and the
guidelines set by the National Human Rights Commission (NHRC). The inquiry was conducted by Vijayawada
revenue divisional officer (RDO) Vennela Srinu.

After the hearing, Vijayalakshmi spoke to the media, explaining that she had rushed to the Krishnalanka police
station upon learning that her son was being held there. However, she alleged that the then circle inspector SSV
V Nagaraju did not permit her to meet Sai Krishna and instructed her to leave the station. Vijayalakshmi appealed
to the inquiry officer for justice, urging a fair and impartial investigation to uncover the complete truth behind the
case. The inquiry lasted for over two hours. Meanwhile, several leaders from the YSRCP, including former minister
Ambati Rambabu and former MLAs Malladi Vishnu, Sudhakar Babu and Vangaveeti Narendra, attended the
inquiry. They submitted a memorandum expressing their doubts about the circumstances surrounding Sai
Krishna's alleged custodial death and the disappearance of his body.
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NHRC seeks Action Taken Report from RPF DG over alleged harassment of Guwahati-based human rights
defender
Northeast NewsbyNortheast News July 4, 2026 in Assam

GUWAHATTI: The National Human Rights Commission (NHRC) has taken cognisance of a complaint filed by
Guwahati-based human rights defender Dr. Monojit Singha, alleging harassment and misuse of official authority
by railway officials.

Terming the allegations as involving “serious violations of human rights”, the Commission has directed the
Director General of the Railway Protection Force (RPF), New Delhi, to submit an Action Taken Report (ATR) within

two weeks.

The matter, registered as Case No. 56/3/24/2026, relates to an incident on August 7, 2025, at New Colony in
Pandu, Guwahati. According to the complaint, Senior Section Engineer (Works/West/Pandu), N.F. Railway, Abhijit
Naug, accompanied by uniformed RPF personnel, visited the residence of Dr. Singha's parents and allegedly
questioned neighbours about the family, causing distress to his elderly parents.

Dr. Singha alleged that the visit was carried out without any FIR, written notice, official complaint, or involvement
of the local civil police. He claimed the action amounted to intimidation and retaliation for his role as a
whistleblower.

According to the complaint, he has been raising concerns over alleged irregularities, including an illegal railway
quarter-rent racket and land encroachments under the jurisdiction of the Senior Section Engineer in the Pandu

area.

The complaint further stated that security concerns linked to the alleged encroachments had previously come
under scrutiny after state police reportedly arrested members of banned organisations from illegally occupied
railway quarters in the locality.

Dr. Singha said that despite submitting representations to the Chief Security Commissioner and the Principal Chief
Security Commissioner of the Northeast Frontier Railway in August 2025, he received no response from the
railway authorities, prompting him to approach the NHRC.

After examining the petition, the NHRC's Law Division, headed by Deputy Registrar (Law) Sparsh Agarwal,
observed that the allegations disclosed a prima facie case involving possible violations of the complainant’s right
to live with dignity. The Commission subsequently directed the Director General of the RPF to submit a detailed
Action Taken Report within two weeks.

Welcoming the Commission’s intervention, Dr. Singha said the NHRC's action strengthens institutional safequards
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for whistleblowers and anti-corruption activists working to protect public interest and public assets.
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Toddler abuse in day care case: NHRC issues notice to Karnataka Government

The National Human Rights Commission (NHRC) has taken suo motu cognizance of the incident in which nannies
were seen abusing toddlers in Bengaluru
By Vaishnavi Verma Last updated Jul 4, 2026

Bengaluru: The National Human Rights Commission (NHRC) has issued a notice to Karnataka Government
regarding the toddler abuse in day care case. It seeks detailed report in two days on the matter if it is true.

NHRC has taken suo motu cognizance after the videos of nannies of day care abusing toddlers in Bengaluru went
viral on the internet.

The NHRC says is the content and the viral videos are true then this issue needs attention and seriousness as it
violets human rights.

In the viral videos, the nannies were seen abusing the children in several ways such as making them sit in the
drum of a front-loading washing machine, water sprayed into their mouths with a toilet jet spray, and locked in
washroom.

As per repots, two nannies of the alleged day care identified as Vijayalakshmi and Manjula were arrested
yesterday. Five nannies are booked for physical abuse and psychological intimidation of toddlers.

The five nannies have been identified as Manjula, Vijayalakshmi, Bhavani, Sindhu, and Bindu. A case has been
registered under the Juvenile Justice (Care and Protection of Children) Act and Section 351 of the Bharatiya Nyaya
Sanhita (BNS) for criminal intimidation.

The company under which the day care was opened has also stated that the daycare's main concern is keeping
families and staff safe and healthy. So the daycare has been temporarily closed.

Following the incident, parents are very angry about what happened. They trusted the daycare to watch their kids
while they worked at the IT Company. People are now very worried about how safe daycares are and how well

they are watched, especially the ones inside company offices.

Further investigation into this matter is underway.
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BENGALURUTOP NEWS
NHRC slams Bengaluru creche abuse, issues notice to Karnataka govt, top cop

NHRC has taken suo motu cognisance of shocking abuse of toddlers at a Bengaluru creche and issued notices to
the Karnataka government and state police chief, seeking a detailed report on action taken and safeguards.

Archana Reddy 04 Jul 2026 23:48 IST

NHRC has issued notices to Karnataka govt and police chief over alleged abuse of toddlers at a Bengaluru creche,
seeking a detailed action-taken report

The National Human Rights Commission (NHRC) has issued notices to the Karnataka government and the state’s
top police official over shocking reports of toddlers being abused at a creche in Bengaluru, treating the matter as
a serious human rights concern.

NHRC steps in

The NHRC said it has taken suo motu cognisance of media reports that some toddlers were allegedly treated
inhumanely by nannies at a daycare facility located on the premises of an IT company in Bengaluru. The
Commission observed that, if the reports are accurate, they point to grave violations of children’s human rights
and warrant an urgent and detailed inquiry.

Accordingly, the NHRC has sent notices to the Karnataka chief secretary and the director general of police, asking
them to submit a comprehensive report within two weeks. The report is expected to include the status of the
investigation, action taken against those responsible, and steps proposed or implemented to prevent such
incidents in the future.

Shocking allegations from video evidence

The incident reportedly came to light after a child helpline official received videos that appeared to show extreme
cruelty towards toddlers at the creche. The visuals, which surfaced in the media on July 2, allegedly showed
nannies placing toddlers inside a washing machine, spraying water into their mouths using a toilet jet spray,
locking them inside bathrooms to silence them, and forcing them to sit on Western-style commodes while
threatening them to stay quiet whenever they cried.

These details sparked widespread outrage and raised questions about safety standards and supervision at
daycare facilities, especially those operating within corporate campuses where many working parents rely on such
services. In response to the public outcry and ongoing investigation, the creche has reportedly been temporarily
closed as a precautionary measure.
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Wider human rights and safety concerns

The NHRC has emphasised that the alleged acts, if proven, reflect not only criminal behaviour but also a serious
failure to protect vulnerable children in a supposedly secure environment. The Commission’s intervention

underscores that institutions handling children—whether public or private—have a duty to ensure their safety,
dignity, and emotional well-being at all times.

The rights panel has also indicated that the case will be closely monitored until clear accountability is fixed and
strong preventive measures are put in place. It has reminded authorities that systemic checks, proper staff

training, and strict enforcement of child protection norms are essential to avoid such incidents and to restore
public confidence in childcare facilities.
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NHRC, India takes suo motu cognizance of the reported incidents of toddlers being treated inhumanly by the
nannies at a creche in an IT company in Bengaluru, Karnataka
By iednewsdesk July 4, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report about
some toddlers being treated inhumanly by the nannies at a creche operating on the premises of an IT company in
Bengaluru, Karnataka. Reportedly, the incident came to light after a Child Helpline official received videos
depicting cruelty towards toddlers of professionals working at the campus who leave their children at the facility
while on duty.

The Commission has observed that the contents of the news reports, if true, raise serious issues of violation of
human rights. Therefore, it has issued notices to the Karnataka Chief Secretary and Director General of Police,
calling for a detailed report on the matter within two weeks.

According to the media report, carried on 2nd July 2026, the video purportedly showed the nannies placing the
toddlers inside a washing machine, spraying water into their mouths using a toilet jet spray, locking them inside
the toilets to silence them, forcing them to sit on Western-style commodes and threatening them to remain silent
whenever they cried. The creche has been temporarily closed as a precaution.
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NHRC takes suo motu cognisance of alleged toddler abuse at Capgemini Bengaluru daycare

The rights panel has sought a report from the Karnataka government and police, while police have arrested one
caregiver, booked five women, and continued their probe into alleged abuse at the Bengaluru daycare.
By Storyboard18] July 4, 2026, 10:01:01 IST

The National Human Rights Commission (NHRC) has taken suo motu cognisance of allegations that toddlers were
subjected to inhuman treatment at a daycare centre operating inside the Capgemini campus in Bengaluru.

The Commission has issued notices to the Karnataka Chief Secretary and the Director General of Police, directing
them to submit a detailed report within two weeks. It observed that, if the allegations are found to be true, they
raise serious concerns over human rights violations.

According to the NHRC, the matter surfaced after a Child Helpline official received videos allegedly showing
caregivers abusing toddlers whose parents had left them at the facility while they were at work. The videos
purportedly showed children being placed inside a washing machine, sprayed with water using a toilet jet, locked
inside toilets, forced to sit on Western-style commodes and threatened to remain silent when they cried. The
daycare has since been temporarily closed as a precaution.

Meanwhile, HAL police have arrested Vijayalakshmi, 50, a caregiver from Bangarapet in Kolar district, in
connection with the case. She was produced before a court on Friday, which remanded her to judicial custody.

Police said an FIR has been registered against five caregivers for allegedly abusing children aged between two
and three years. Investigators are examining the role of the remaining four women named in the FIR and are
verifying videos and other evidence collected during the probe.

During questioning, Vijayalakshmi allegedly told police that the toddlers' frequent crying and disruptive behaviour
led her to act in the manner seen in the videos. Capgemini has shut the daycare facility and said it is cooperating
with the investigation
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Andhra Pradesh: NHRC orders probe into Kurnool Diocese-linked St Anthony's orphanage over FCRA violations

The NHRC has sought an action taken report from the MHA and Kurnool district authorities after taking
cognisance of a complaint filed by the LRPF. The complaint alleges that St Anthony's Orphanage operated an
unregistered child care institution while receiving foreign contributions

Surender Kumar Jul 4, 2026, 08:30 pm 15T in Bharat, Andhra Pradesh

The National Human Rights Commission (NHRC) has taken cognisance of a complaint filed by the Legal Rights
Protection Forum (LRPF) alleging that St Anthony's Orphanage in Adoni, Kurnool district, Andhra Pradesh, has
been operating child care institutions without mandatory approval under the Juvenile Justice (Care and Protection
of Children) Act while receiving substantial foreign contributions under the Foreign Contribution (Regulation) Act
(FCRA).

Acting on the complaint, the NHRC has directed the Joint Secretary (FCRA), Ministry of Home Affairs (MHA), the
District Magistrate and the Superintendent of Police, Kurnool, to inquire into the allegations and submit an Action
Taken Report (ATR) within two weeks.

The direction was issued following proceedings before a Bench of the NHRC presided over by Priyank Kanoongo,
Member, NHRC, which observed that the allegations made in the complaint prima facie appear to involve
violations of the human rights of the victims.

According to the NHRC's communication dated June 2, the Commission has taken cognisance of the matter under
Section 12 of the Protection of Human Rights Act, 1993.

The complaint submitted by LRPF alleged that St Anthony's Orphanage, located in Adoni, has been running child
care institutions without legal approval under the Juvenile Justice Act while simultaneously receiving significant
foreign contributions under the FCRA.

The complaint further alleged that the orphanage does not figure among the registered Child Care Institutions
maintained by the competent authorities, despite publicly presenting itself as an organisation engaged in orphan
welfare.

It also claimed that the institution operates separate homes for boys and girls and has financial and
administrative linkages with other NGOs affiliated with the Church linked Kurnool Diocese.

According to the complaint, these allegations raise concerns regarding child safety, possible misuse of foreign
contributions, and violations of statutory child protection laws. The forum requested the Commission to order an
inquiry and inspection into the functioning of the institution and examine the utilisation of foreign contributions
and compliance with the Juvenile Justice Act.
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After examining the complaint, the NHRC observed that the allegations prima facie appeared to disclose possible
violations of the human rights of the victims.

The Commission further directed that a copy of the report be sent to the Bench through the prescribed channel
and instructed the concerned public authorities to submit their responses through the HRCNet Portal, the NHRC's
online platform for official communications. It also stated that reports or responses sent through email would not
be entertained.

The NHRC's action follows the complaint filed by LRPF, which cited RTI responses, FCRA records and other publicly
available documents while seeking an investigation into the functioning of the orphanage and its alleged links
with Diocese-affiliated organisations.
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NHRC, India takes suo motu cognizance of the reported loss of a toddler’s eyesight due to medical negligence in
Sagar district, Madhya Pradesh
By iednewsdesk July 4, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that a
one-and-a-half-year-old toddler lost his eyesight due to medical negligence at the Banda Civil Hospital in the
Sagar district, Madhya Pradesh. Reportedly, the child was taken to the hospital for treatment of a cold and
redness in his eyes. The doctors allegedly administered nasal drops into his eyes, following which he developed an
infection that resulted in the loss of vision.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Therefore, it has issued a notice to the Madhya Pradesh Chief Secretary, calling for a detailed report
on the matter within two weeks.

According to the media report, carried on 30th June 2026, after the incident, the toddler was then taken to the
District Hospital for further treatment and to the AIIMS, Bhopal. However, the family was informed that his
eyesight could not be restored.
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NHRC takes suo motu cognisance, seeks full report in two weeks
Date :04-Jul-2026

NEW DELHI :
B'luru daycare abuse

THE National Human Rights Commission (NHRC) has taken suo motu cognisance of media reports regarding the
alleged inhuman treatment of toddlers by caregivers at a daycare centre operating on the premises of an IT
company in Bengaluru, Karnataka. Observing that the contents of the news reports, if true, raise a serious issue of
violation of human rights, the apex human rights body has issued notices to the Karnataka Chief Secretary and
the Director General of Police, seeking a detailed report within two weeks.

The FIR investigation has gathered pace and one of the five accused, identified as Vijayalakshmi, has been
arrested while another has been detained by the HAL Police. According to the NHRC, the incident came to light
after a Child Helpline official received videos purportedly depicting cruelty towards toddlers of professionals
working at the campus who had left their children at the facility while on duty. As per the media reports, the
videos allegedly showed caregivers placing toddlers inside a washing machine, spraying water into their mouths
using a toilet jet spray, locking them inside toilets to silence them, forcing them to sit on western-style commodes
and threatening them whenever they cried. The NHRC further noted that the daycare facility has been temporarily
closed as a precautionary measure. Earlier, Capgemini had announced the temporary closure of its on-campus
daycare facility in Bengaluru, saying that the health, safety and well-being of its employees and their families
remain its foremost priority.

The company had said it was cooperating fully with the relevant authorities and assisting them in their efforts to
establish the facts. Police had registered an FIR at the HAL Police Station against five caregivers under relevant
provisions of the Bharatiya Nyaya Sanhita and the Juvenile Justice (Care and Protection of Children) Act. The
accused were identified as Manjula, Vijayalakshmi, Bhavani, Sindhu and Bindu. A Special Investigation Team (SIT)
has been constituted to probe the case, and efforts are underway to trace the remaining absconding accused.
Karnataka Home Minister Priyank Kharge has asserted that the Government has “zero tolerance” for crimes
involving children and said daycare centres must strictly adhere to Standard Operating Procedures (SOPs),
including proper background verification of staff. Police are continuing to verify the authenticity of the videos,
examine CCTV footage, record statements of parents and witnesses, and gather further evidence.


https://www.thehitavada.com/Encyc/2026/7/4/nhrc-takes-suo-motu-cognisance-seeks-full-report-in-two-weeks-.html
https://www.thehitavada.com/Encyc/2026/7/4/nhrc-takes-suo-motu-cognisance-seeks-full-report-in-two-weeks-.html

§

i The Avenue Mail, Online News, 05/07/2026

Source: https://avenuemail.in/nhrc-seeks-report-in-jamshedpur-student-

lakshya-mishras-death-case-in-manipal-engineering-college-bengaluru/

HomeAdministration
AdministrationCrimeJamshedpur

NHRC seeks report in Jamshedpur student Lakshya Mishra's death case in Manipal Engineering College Bengaluru
By News Desk Saturday, 4 July 2026, 22:27:32 IST

Mail News Service

Jamshedpur, July 4 : The death of Kadma resident Lakshya Mishra, a second-year student at Manipal Engineering
College in Bengaluru, has taken a fresh turn after the National Human Rights Commission (NHRC) sought a report
from the concerned authorities within two weeks.

Lakshya's father, Anjani Kumar Mishra, an employee of the Union Ministry of Information and Broadcasting, has
rejected the college administration’s claim that his son died by suicide.

Alleging that Lakshya was killed following ragging and that the incident was later projected as a suicide, he has
demanded an impartial investigation into the case.

Mishra has written to the President, the Prime Minister, the concerned State Chief Minister and Governor, and
other senior authorities seeking a fair probe. He has also appealed to Jharkhand Chief Minister Hemant Soren and
Jamshedpur West MLA Saryu Roy to recommend a CBI investigation.

Questioning the college’s version, Mishra said his son “could never have taken his own life.”

He alleged that if Lakshya had jumped from a nine-storey building, the body would have shown severe impact
injuries and there would have been significant blood at the spot.

He also claimed that the window from which the student was allegedly said to have jumped was secured with a
grill and iron rods, making it difficult to access.

The grieving father further alleged that the police were informed late and that crucial evidence, including
bedsheets and pillows, was removed before the forensic team arrived. He also claimed that the hostel room door
handle had been cleaned, raising concerns about possible tampering with evidence.

With the NHRC now seeking a report, the family has expressed hope that the case will receive an independent and
transparent investigation leading to justice for Lakshya. The allegations made by the family are yet to be
independently verified, and the college administration has maintained that the death was a case of suicide.
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NHRC seeks action from RPF chief on harassment of rights activist

Guwahati-based Monojit Singha says he was victimised after he exposed an illegal railway quarter-rent racket
Updated - July 04, 2026 01:14 pm IST - GUWAHATI

The Hindu Bureau

Taking a stern view of the alleged misuse of official power and intimidation of citizens, the National Human Rights
Commission (NHRC) has sought action from the Railway Protection Force (RPF) for allegedly harassing a
Guwahati-based human rights activist.

Marking the allegations by Monojit Singha as “serious violations of human rights”, the NHRC asked the New Delhi-
based RPF Director General to submit an action taken report within two weeks of the directive issued on July 2.

The case stems from an incident on August 7, 2025, at New Colony in Guwahati's Pandu area. According to the
complaint, the Northeast Frontier Railway’s Senior Section Engineer (Works/West/Pandu), Abhijit Naug,
accompanied by uniformed RPF personnel, descended upon the residence of Mr Singha'’s parents and allegedly
conducted a neighbourhood interrogation. This, the complainant said, spread suspicion and caused severe
mental distress to his elderly parents.

The complainant stated that this “heavy-handed action” was carried out without any official complaint, first
information report, written notice, or coordination with the local jurisdictional civil police.

Mr. Singha said that the visit was an act of open victimisation and retaliation for his role as a whistle-blower, and
his association with railway welfare and public safety awareness initiatives.

He said he had been raising concerns and supported citizens' complaints regarding a widespread illegal railway
quarter-rent racket and rampant land encroachments within the Senior Section Engineer’s jurisdiction in Pandu.

These security lapses came to light earlier when the Assam police arrested members of banned organisations
from illegally occupied railway quarters in the area, Mr. Singha said.

He said he approached the NHRC after complaints to the Chief Security Commissioner and the Principal Chief
Security Commissioner of the Northeast Frontier Railway in August 2025 elicited no response.

Perusing the petition, the NHRC Law Division bench headed by Deputy Registrar (Law) Sparsh Agarwal observed
that the high-handedness of the railway officials constitutes a serious infringement on a citizen’s right to life with

dignity.

Published - July 04, 2026 12:40 pm IST
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NHRC takes suo motu cognizance of alleged abuse of toddlers at Bengaluru IT company creche; issues notices to
Karnataka Chief Secretary and DGP

NHRC has taken suo motu cognizance of media reports alleging abuse of toddlers at a Bengaluru IT company
creche and has sought a detailed report from the Karnataka Chief Secretary and DGP within two weeks
Published on July 4, 2026By Malika Bhola

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of media reports alleging
that toddlers were treated inhumanly by nannies at a créche operating on the premises of an IT company in
Bengaluru, Karnataka. The incident reportedly came to light after a Child Helpline official received videos
depicting cruelty towards toddlers whose parents, employed at the campus, had left them at the facility during
working hours.

Observing that the contents of the news reports, if true, raised serious issues of violation of human rights, the
Commission has issued notices to the Karnataka Chief Secretary and the Director General of Police, calling for a
detailed report within two weeks.

According to the media reports, the videos purportedly showed the nannies placing toddlers inside a washing
machine, spraying water into their mouths using a toilet jet spray, locking them inside toilets to silence them,
forcing them to sit on Western-style commodes, and threatening them to remain silent whenever they cried. The
créche has reportedly been temporarily closed as a precaution.

Source: NHRC Press Release
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sftaer ursy @ STesiet smifar 79 & fama & wror 18 Afger A & #iq g 7 off ok g &t & 7R dopefit & HRUT 80 &
STER AT eht SRUAT & AT ehera 7T AT| Tt Fcieh Harelt sifves off 3k 378 & srfdienar afifem, o 3R SIRES i ¥g arett off|

S el & 916 5T WER, AT Afgel SINT 3R IR AFGIIRR SINT (TTTISNREY) 3 3ffenfites grem & fdd @il ol dae
ST I <l Y| 3T TG HRWM o Hifeleh! ohl MRUAR fokam mam|

ehiddT = AR o SATAFTH o faRor 3t §T gl foh a5 HRATS &l e Teh FISHT a1 o STe YRET &, Wreeg faumT, s vd
FaTq AT, gferd SR ugwuT AT srfaeRRat & areaa @ 6 ST 3@l 8l

yTfeeRTRAT = grem gFfeda e & forg 30 Hiex & & &l ‘gic S 9ifta o gt yaer ufdsifaa o fdar &1 gren fhe & @9 dhae 15
deh-iteht fastwsil @t 19 ge i SrgAfd &t 18 81 SiferH, WTed 3R AT ¥ar & SiFal B 30 § 75 Hiex & SRk § daR @1 T 81
‘gl ST & dfehl-cIehl & ST STTUTd Hael e IR 3 AT gid PRaTs |

GfER & 300 Hiex & GRR H Y& &R S/ T g1 39 &5 H A1draTd G kg ek faam i § 3R sifdfver simurd et =1 foeg a8

fSrenfaerrt 2 e fohar fa 300 #Hier & 59 ufaefaa &= # i smaredty duft 78l 81 giefifch, STHUTH & STl &l geeAmasT 19 Rama
g &t fRafa & gren Surat ok 3Td Pue & adel 6t STHerRt & 78 2

SfAepRAT A T & 21id I8 3R UrfAeRTRAT 1 Ggdim e i srdiet oft &l g1

T A9 Y Ade SM & 15 3 I AT et arelt Hu-t & U aru AT ST STgt 39k RIS e a1 SRt st
& IR # sifqw Aoy o s
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gYh JrelraT @rer Raf fawm 3 gRiga mam & 7@ it & 733 fog €1 waiweren Siig & RUté e & a1g 3 e w haer
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ShR Yev H gl & 1Y hiAd gedagRk TR NHRC 9%, Sheiiceh SR 3R DGP et ST fahar ifed

HTIE & Yo IheR Tex | Il & AT HiAd gHAER & A A AFT AFGAIEDHR SRINT = Shrifeeh TXhR 3R Steldl &l Aifed IRt
I & gearg 7 Rl Aift 8.
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HTTE: I & Toh SHAR Tex H BIC Il & ATY HiAd AR gaER & A # AR AR SRt (NHRC) 3 9% v@

ST 8. STRINT 7 Shrifeeh AXhR & &I Aiad 3R 759 & Yfeid Agifaeres (DGP) &t Aifed SRt e &1 Tg & Hiar fawqga siw
fRaté aiht g. s = #ifsar Ralel e a: 937 od gu el & b afe T e SRy |8t ur Sird &, df a8 AanfaeRy &l 1k
JeTeH HIAT ST,

Ig ATHAT SIS o Fhthies d o STge! U o URER # Faifeld Schax Hex ¥ SJET 8. 3TRIY ¢ foh agi &M ahe arell 37T B¢
gt & GTY AR g et off. gfe 7 53 At & uia o & fRAeTh TheEerR g o 8, Siafh &t SRIfaT wl fiRuar off
foran mar 8. Ame i S eneft Y 8.

AT § R AHAT?

Hifsar Ratel & agar wfdd dR R go difsat ama oy g = s=ai & a1y 7R gefaer fewrs 37 ot qran fhar man 8. e 8 6
T ol S, Sk AT ARYIC e 3R Srgfd dich & SHagR ol Sl geT¢ g8, 3 TRIT ol 1 Yferd ofRk Heifdd waifdat e
8! §. TR <hl T gfe areft S gt g1 & wra &1 g) e,

AERT AaIfIepR ARt A Fifew & o war?

I AT SRR SN 3 39 THfeH H ehgl ¢ fob 50 ATHet ehl 7R et q@d gu fawqd Ruld smaeaes §. T & SrgdR, Tglaard
% dR IR Fefd ShaR Tex il &g o faar 71 . AT gg ot S =g & o <l o grem gfedd e & foig Isg IR A o
% RIT ShaH IBIT § TR Wiasa 7 Tt et &l Aehemd & e o saaw & STt

Qfeld 3Tmgerd = T hgl?

STTe® o it Mg HiHid AR g = gl & fob Aret # SISt u1e ST aTet @l & REIeTth &I o SR hal hRaTs ehl ST,
eI+ ag oY IdTa o gfere 2eR & o=y Schar Ul & ft et ofk Rem Al & UTe hl SIid Sheilt, dTfch el ehl gRem giHfead
<Y ST Teh.

ST § T 37T TEA?

ST & SR I8 a1 it T 3118 ¢ foh 39 ShaR der & Haiy H uget i fYeprad fohu S 1 qrar fokarm mar . s Rutel & sigar
fRIRRId et ATt Uk AR Bl Hieh<t & HehTer faam T o1, gTdifc 39 a1d i off Siia &t <1 Tt 8. ety ok o= Haifda geifaat
Gt gl i ST e W61 & SR ST T 814 S I1G ST T ST hIRaTs bl SIS,
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g1 ufeay st aRIde 8168 W NHRC &6t 93t pRars, 16 i@l &6t fiq g § e uemg- ot Jifeg
ufedw e

ARG 516’ TR NHRC &t 5181 eheatg, 16 ffieh] &t Hid A1« & STl UL &l Aifeq
04 Jul, 2026

chicTehIdT o dRTACT MG 8168 # 16 Al Sl Hid & AMet # NHRC = Wd: 93 foian| gfeld smyged, g afdd 3k KMC e
¥ Ruld aate, S & ¢ SeaqR fAeafdere & faLiws

Aayushi Yadav

ShieTehIaT: dRTIAT 8 fAafoneia Mem ud sies @RS sURd &g+ 9§ 16 siffehl 6l #id & ama 8 qeiy aearfder smakt (NHRC) 9
T AT ot g1 ST A 39 iR AenfaeR Ridar a1 fawa Ama gu asa v @ kg Raté aoe & 81

gfeld ST, 3 Afad 3k KMC STgad &l Aifed

TAUDRRHT A Shictental & iy Sigerd, ufead &vet & g |fda iR ahletehrdl AR I (KMC) & 3igerd bt Fifed Skt fkar g1
ST 7 ST Y gda RS, Foent ok gwifaa aRart @t &t 71 sifefer Fgrrar auT 3id deh IS1Y 7T gemdfes heHt dhi fawga
SIHeRRY AR g1

24 ST el 31T AT G&A1h gTadl

24 A ot dRTdel R fAaAfones Mem ud shles RS 6l 3HRA 3raeh &g T8 oAt 39 Hivor gred 7 16 wifies! &l #id g1 718 of,
STk hg 31T @INT HTIeT §Q & | HeHT & §1G QR 15 H JR&T HIeh! ahl aieh TR Farel 38 &

ST WHR A 18 I St gfafa

BIGY ! ST & folg o TR A tfaRed qea afta weier $AR f=g1 &t sreaerdn 7 11 Gty Sy Sira affd o1 7e fhar
g1 afifa o gred & SRt R Srwarial 6 s e Raté Hiow @1 aiia faar man 8

SieayR fasafdeney & fagvs ¢ s &

B1ad & grdfaeh SRUT &1 IdT o & flq ehietentar gferd 3 SireaqR faeafderer & geitfaR fasival 6 #eg «ff §1 i ge=i
fAwst gat A geAree o FAdteror ohe FRmfor arft ok gt & T ue fa &

A9 ST & 1€ g e gers

fato & SIFER, ATLMe H T ! ST G B o a1g fawgd Ruld 757 SRR ol Gidt serft| g6t Ruld & anyR W g9Rd &g+
& aIRddeh HRUN SR AW ATIRATE! T IdT AT ST |
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Hindi Newsrajyanhrc issued notice to karnataka government and dgp in bengaluru daycare toddlers abuse case
TS SHAR ATHAT: T=dt § ‘Geal’ TR NHRC BT Ffedh TR 3R Stefidt ot Fifed

FTIE IR A F UTT ST & AT B It & T AR GRHTER et & 3R H THSATSSHR G ol T8 8
Written by ST=&=T =gsT 8%@hEdited by Pawan upreti
T3 faeelt Updated: July 4, 2026 11:58 IST

T AT SRR AN (TTTISREY) 7 ST ol Teh MMt Shut # el 3¢ ShaR Hex # sredl & |1 §U 7eTd S8R o HIHe A I8
3G SUTIT & | AN 3 Sheffeeh TR 3R I & SYSidT hl Aifeq Y fowan g1 Aifew # Hifsar # o1s @eri 1 garer d ge el 11
& {3 o ot B2 gt & a1y by 7Y dgg @R1e agR & difeat e 81

Hfear & 31 WeRT ST ATFATERR AT i 3R T W G folaT T &1 3T 3 ST & fh STR ST IR & 3E @k I & df T8
AT EhRI ol TR I &l

SN Y 3R F e & G |fa 3R Sioidl d ahgr a1 & foh @ 2 gt & +ftar 390 At # g8 S Rt §1 amahn &t ik & gt
T & foh 29 2-haR X ol Tefaamae de o faar mar g1

AT & Tg QT AHAT?
TS o FhhIes B ISl hU-T hUSIEHT cariarsl AIded SedT felfHies & 3R TeT Yo ShaR Tex hl Ig AW 8| 39 AW | Uig
3T o T BIS sl & 1Y AR gAagR et & ARIY H THITSIHR Gof chl 718 &

wHifear # 3r$ @WeRY & i, S hl I@HT & fIg & 75 3T B a<dl ot arfAT AfA & 3R STeld, <heie Sie T d 39 g o
gt 3TeTd, 3% U I o folg efiamera 7 &8 ad, HHIS TR J67 o folg HoTeR ahd 37 I TR U 8 ohl eI 3d o 311 3l 8l
gfeld = 59 A | ShaX Tex hl &I 3T ol FRTAR fhar 81

S ATl & A 3714 & I8 S11e & Yfoid shiisr dimid AR &g A ser a1 fos il & Qe T swRarg & sigrt| 3ia ag
el o foh gfer 39 ara &t Siig el o STege o aehl sahar der | At 3IR ShIgH T UTer 8t 38T ¢ a1 a1?
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